o~
Government of Jammu and Kashmir
Finance Department

Notification
Anagar, the 25th of September, 2018

SROY 3] - Government in order {0 provide budgetary support to the exsling elgible manufactunng
units operaling in the state of Jammu and Kashmir nereby notifies the following scheme for providing
budgelary support o the manufactunng unils in the shape of reimbursement of integrate¢ Goods and
Service Tax (IGST) paid under the Integrated Goods and Service Tax Act. 20117

SHORT TITLE AND COMMENCEMENT
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The scheme shall be called as Jammu and Kashmir Reimbursement of Integrated Goods
and Services Tax for promotion of Smallf Medium/ Large Scale industries in the State of
Jammu and Kashmir The said Scheme shall deemed to nave come ints coeration wel
01.04 2018 for an eligible unit and shall reman ia force il the last date of ingusira: Poicy 2016

OBJECTIVE

The Stale Government. in recogniton of the hardshins ansing due 19 windrasz! of Cenrral
Sales Tax exemplion granled under seclion 8'5) of the Central Sales Tax Act 1554 nas gatded
that it would provide budgetary support o the eligible unils Dy way of part rembursement of tne
Integrated Goods and Services Tax pad by the unit on supply ¢f finished goods manufactured
by the Industnal Units located in the State of Jammu and Kashmir excepl those ndusina unis
who are manufactunng goods falling in Annexure-A.

DEFINITIONS

“Eligible unit" Eligible unit means a manufaclunng unit which was regisiersd 35 on
07 07.2017 in the J&K VAT Act, 2005 (now repealed] 2nd also formally regsiered wath e
Depariment of Indusiries and Commerce: Directorate of Handicrafts' Hancioom anc who were
carrying out interstale sales as defined in Central Sales Tax Act 1955 dunng the accounting
year 2016-17, except the units manufactunng goods mentioned In Annexure-= to s
nolification

‘Specified goods' means the goods manufactured by the Industnal Units as nave been
allowed by the department of Indusinies and Comimerce' Handioom' Hancicrafis except Incs2
mentioned in Annexure -A 10 this notification

DETERMINATION OF THE AMOUNT OF REIMBURSEMENT

The amoun! of Reimbursement under the scheme for specified goods manutactured by the
eligible unit shall be the.-

two percent of the {axable turnover with respect to the ir.erstate supplies made
by the Industrial Unit under integrated Goods and Services Tax Act 2017
provided that the maximum amount of annual reimbursement shall be limited to
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2% of the interstate sales turnover reflected by the dealer in his returns for the
. accounting year 2016-17,

Reimbursement under this scheme shall be worked oul on quariery basss fo* anich claims snal
be filed on a quarterly basis namely for January 1o March ~pni 1o June July o September &
Cclober to December All claims of reimbursement shall be supported by hard cooes of the £-

way bills duly endorsed by the consignee 10 (he effect tnat ine coods nave been delvered and
accounted for

Provided that the claims for the quarters Apn! 1o Jure 2018 shall be fled alongwith the cam for
the quarter July to September 2018

Any unit which is found on investigation to make any mus-geciarabion Ic clam reimbursement

would be in-eligible for the scheme and shai be hadle for recovery of excess reimbursement
pad 1o the industnal unit, if any

The grant of rembursement under the scheme shall be subject 1o complance of prowisians
relating o any ofher law n force

The manufacturer applying for benefit under this scheme for the first tme shall 3o file the
foliowing documents in the office of the concened Assessing ~uthornty

(a) Registration certificate issued by Cepariment of Indusines and Tommerce or
Directorate of Handicrafts /Handlooms

(b) A declaration and a centificale as per Annexure-B 10 be submeied on one tme bass

(c) An Affidavil-cum-indemnily bond as per Annexure C 1o be submitted on cne tme

basis, binding itseif to pay the amount repayable if any

Any clner document evidencing the delais required in clause (a) 12 (c) may be
accepted with the approval of the Junisdictional Additonal Commissioner

The scheme shall be shall be available to enly those industnal units who provide employment 1o

permanent residents of the state of Jammu & Kashmir as per the guidelines of ine Industral
Policy 2016.

For the purpose of this Scheme “manufacture” means processing of raw matenal or mnpuls in
any manner that resulls in emergence of a naw product having a distinct name, charactar and
use and the term “manufacturer” shall be consirued ascordingly

INSPECTION OF THE ELIGIBLE UNIT

The reimbursement under the Scheme shall be allowed 'o an elgible unit subect @0 an
Inspection by a team(s) constituted by Commissioner Commercial Taxes The inspecton report
shall be made available 10 lne junsdictonal Assessing Autnonty befors sanction of ine
reimbursement. Reimbursement amount will be released only afier the findings reportad by
these leams are avalable Prowided that whers ¢=i3y 1S expacled i such findings of tne
inspeclion, the Junisdictional Assessing Authonty may sanction provis:onzl reimbursement to the
eligible unit. Such provisicnal reimbursement shall not continue beyend a pened of six menth

— . -
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MANNER OF BUDGETARY SUPPORT

The manufacturer shall file an application on prescribed farmat 1o be notified by Commissionar
Commercial Taxes for reimbyrsement of the amoyn! as prescribed under Para 3 1 under Ine
Integrated Goads and Services Tax Act 2017 19 the Junsdictional Assessng Authonty by the

157 day of the succeeding month after end of quarter after pagment of (ax reidting 9 e quarer
lo which the claim relates

The Junsdictional Assessing Authority after such examination of the application as may be
necessary. shall sanclion reimbursement amount and forward the same in Ihe Drescnbed format
ta the respective Additional Commissioners within one week afier the receipt of appicaton

The concerned Addiional Commissioners shall forward consoldated mformaten of the
concerned division lo the Nodal Officer(s) to be designated by Commussioner Commercial
Taxes for reimbursement of GST 1o the eligible industnal units by the end of the month in which
applcalion is received and a copy of the same shall be forwarded 1o Cammussioner Commertial
Taxes for consolidation and submission te Government

The concerned nodal officer(s) shall credi® the amoun! due 0 the declared bang accounts o tne

industnal units referred 1o 1n tne information forwarced by respective Aodiona Commissoners

within seven days of receipt of consolidated nlormaton from the concemsd Addbionz!
Commissianar.

The nodal officer(s) shall inlimala the Commissioner/Adaitonal Commissioner(s) Commergiz!
Taxes the amount disbursed to the beneficiary industnal units

REPAYMENT BY CLAIMANT/ RECOVERY AND DISPUTE RESOLUTION

The reimbursemen! allowed is subject to the conditions specified undér the stheme and in Lase
of contravention of any provision of the scheme/ notification. the reimbyrsement shall be
deemed 1o have never been aliowed and any nadmssible rembursement inciuding e
budgetary support paid for the past period under this scheme shall be recovered aongwin
interest @16% per annum thereon In case of recovery or vountary adjusiment of excess
paymenl repayment, recovery of return, 1nterest shali also be'paid by unit al tne rate cf filieen
per cenl per annum calculated from the date of payment of refund Uil tne date of repayment
recovery or refum

When any amount under the scheme s availed by wrong declaralion 6f garticuiass regaraing
meebng the eligibility conditions in s scheme necessary acton would oe nitaed and
concluded in the iIndividua) case by the junsdiclional Assessing Auihonly CONCemss

That the Indusinal Unit failing lo intimate the Department any change in its consutulicn, bank
account. line of activity, and title of the firm wathin the time aliowed shall nct be ehgibie for
reimbursement of taxes for the penod in which ne faiis to intimate he Depanment

The procedure for recavery \Wnee any amounl s recoserable from 3 unt unsdicugral

Assessing Authority, shall issue a demand note to the unit (i} intimating 1N amoun] recoverzble
from the unit and the date from which interest thereon is due and (u) direc’ g the manufacturer




lo deposit the full sum within 30 days of the issue of Ine demand note n the account head of
State Tax and submil proof of deposit to himvner

65  Where Ihe amount i1s not paid by Ine beneficiary within Ine tme specified as above achon fof
recovery shall be laken n lerms of tne afidavit —cum- indemniy bond submitled by e
applicant at the ime of submission of the application n addition 1o other modes of recovery

66  Where any amount of reimbursement for interest 2mains due from the unit. based en the repon
sent by jurisdictional Assessing Authonty the authonzed officers) as designated by e
Commussioner shall, after the lapse of 60 days from the date of issue of the sad demand nate
take required legal action and send a certificate specifying the amount due from the unit to the
concerned Deputy Commussioner Recovery cf ine concerned Division to recover that amount
as if it were arrears of land revenue under JAK Land Revenue Act

1. The Finance Department shall review the viability of the policy 2t the end of every financial year
with special reference to its continuance in the nex! fnancial year the tems in ne hegatve st
delermination of the amount of reimbursement eic

8. SAVING CLAUSE
Upon cessation of the Scheme the unpaid claims shall be settied in accordance with the
provisions of the Scheme while Ihe recovery and dispute resolution mechanisms shal® continue
lo be in force.

By order of the Government of Jammu & Kashmur
Sa/-
{Navin K. Choudhary) IAS
Pnncipal Secretary to Government
Finance Department
No ET/ESi/119/2017-1i Dated. 25-05- 2016
Copy to the.-
1 AllFmanpal Commussioners
2 Prnopal Reswenl Commissoner JAK. New Del
3 Pmagpal Secretary 1o Hon bie Governor ~
4 Al Pnnaipal Secretanes to Governmen!
5 Al CommussioneriSecrelanes to Governmean!
6 Dmsional Commussioner, Jammu/Kashmir
7 Excise Commussioner, J&K, Stnagar
B Commussioner, Commercal Taxes, JAK Snnagar.
¢ Addwonal Commssioner. Commercal Taxes Tax Planning J3X
10 Aodwonal Commussioner Commercial Taxes (AGm) Jammu Kashma
11 Py Secretary o Hon'ble AZasor (V)
12 Presigant Kashmr Chamber of Commerce & Ingustry, Kasnms
13 Presigent Federabon ol Inguslhry Kashmu
14 President Chamber of Commerce 8 indusiry. Jammu
15  Presiden) Indusines Asspcahion Ban Branmana Samea
15 Fresident Tax Bar Associalion, Jammu/Smnagar
17

° o

General Manager Government Press JarmuKashm
Privaie Secrelary 1o Pnncipal Secrelary to Governmid® Finanze Decaryent
Gowernment Order file/Stock file/incharge website
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o / WiGhg
(Dr. Aadlil Fareed)
Under Secretary'ic Govemment.
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Annexure-A

Resin Turpentine oil and their denvatives
Arms, Iheir accessones and ammunition
Edible oil and Vasnaspati Ghee.
Menthol

Copper & Non ferrous items

Cemenl



Annexure-B

DECLARATION.

(Departient of industries / handloom/ handicrafts)

CERTIFICATE
Propnelor/Parnner Direcior of
. located at . — de hereby certfy that the
lotal number of employees working in my industria! unit 1s
That | nave provided employment to ... .. . .number of locals {constituting of the workforce) in my
indusinal unit as per the list attached along vatn C P. Func detais Furher %:age of the wage bt s

Signature... . . ...
Name T et s
Status oo e




: Annexure C

AFFIDAVIT ~ CUM ~ INDEMNITY BOND

| | We Shn 50
of (designation) of
affirm and declare for and n behalf of _

(add names) in my/our capacity
(Company/Unt Name) heret; solemnly

(cormpany/unit name) that an application for
registration for reimbursement of budgetary support has been filed on under the

Scheme calledJammu and Kashmir Reimbursement of Integrated goods and Services Tax for

‘promotion of SmaliMediumiLarge Scale industries in the State of Jammu and Kashmirof Budgetary
‘Suppart notified by Finance Department. Gavernment of Jammu & Kashmir

I [AVe confirm that the ehgible unit 15 manufactunng and supplying specified goods on payment of
State GST / Central GST/ Integrated GST and the claim will not include any other activity being
carned out under the same GSTIN

{ iWe further affrm and declare. as stated above goods otner inan specified gooos manufaciured
by the eligible unit will not be taken into accaunt while filing the application under the scheme No
amount of budgetary support which is not due as per the conditions of the scheme notified by
Finance Department, Government of Jammu & Kashmir shall be claimed by the eligible unit and
where any misdeclaration i1s detected. the amount paid by the Government shall be paid back Dy
me/us with interes! as prescribed in the scheme

IWe salemnly affirm and declace that whatever 15 stated above s true to the best of my / qur
knowledge and record |/We further indemnify the Government of Jammu and Kashmir to recover
the amount, If any for any revenue |oss which may occur (might have occurred) due to the above
submission made by me / us

DATE NAME

PLACE SIGNATURE:

DESIGNATION £

ADDRESS

Note:

1. This indemnity bond should be submitted on Rs.500/- Stamp Paper

2. The bond 1s required to notonsed

3 Proprietors /Fartners / Directors / Autharised Signatcry have/has to sign the bond alongwith their
name and residential address. In case the bond is signed by authorized signatory, copy of power of
atiorney in favour of authorized signatory needs to be enclosed



